31 Re. Adj. Motion

MR. SPEFAKER : The Hon, Member
seems to be 8 very active Member. Why
should he not allow the hon. Member who
wants o take the oath to do so ?

MEMBER SWORN (Contd.)

Shri Naik Balkrishna Yenkanna
(Kanara)

11.42 lus,

RE : GEFNELRAI FLECTIONS
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MR. SPEAKER : The bon. Member
mway resume his seat now. The obser-
vations made by those hon, Members who
are speaking without my permission will
not go on record. Interruptions **

1143 brs.
RE : MOTION FOR ADJOURNMENT

SHRI KALYANASUNDARAM (Tiiu-
chirapalil) : 1 had given snotice of an
adjourgment motion regarding the tragic
death of two airlines officers at the Deihi
airport, It is mot an ordinary accident
that has happened. It has happened in
the context of the lock.out, and, so, it is
urgent and impottant,
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MR, SPEAKER : No, I have not
allowed it. It is just an accident. 1f some
accident has happened, what has Govern-
ment to do with it ?

SHRI KALYANASUNDARAM : It is
not just an accident. There is a lock-out
ia the IAC, and two officers were used for
jobs for which they were pot accus-
womed......

MR. SPEAKER : The hon. Member
muy kindly resume his seat.,.

SHR1 KALYANASUNDARAM : |
know that, You ure standing just to pre-
vent me from speaking and to make me
jesume my seat,,,

MR. SPEAKER : That is one way of
making a Member sit.

SHRI INDRAJIT GUPTA (Alipore) : 1t
has been customary in this House that
when accidents of this nature take place,
at least the hon. Minister just comes
forward swo molu to make u statement, I
hope you will direct the hon. Minister to
make a statement, ,,

MR. SPEAKER : | hope he will,

SHR1 INDRAIJIT GUPTA : As my
colleague has pointed out, it has taken
pluce 1n the context of a lock-out where
officers were being made to do work fo:
which they were not normally accustomed.

We should know the facts.

MR, SPEAKER : He is correet. 1,only
said it is not a matter for an adjournment
motion, But if the Munistel comes out
with a statement, that would he in order.
I welcomae it,

SHRI P. K. DEO ¢ | had given nutice
of.,.."..

[ S —

S Not recouded
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MR. SPEAKER : No. 1 have not per=
mitted him. Tt will not go on record.

11.44 bes,

PAPERS LAID ON THE TABLE

MONOPOLIES AND RESTRICTIVE TRADF
PRACTICES (AMFNDMENT) RULES

THE MINISTER OF COMPANY AFF-
AIRS (SHRT RAGHUNATHA REDDY) : 1
beg to lay on the Table a copy of the Mo-
nopolies and Restrictive (Trade Practices)
(Amendment) Rules, 1971 (Hindi and
English versions) published in Notifica.
tion No. G.5.R. 92 in Gszette of India
dated the 12th January, 1971, uuder sub.
section (3) of section 67 of the Mono-
polies and Restrictive Trade Practices Act,
1969. [Placed in Library See No. LT-
16/71.]

GOLD (ONTRUL AMENDMENT
RULES, INCOME-TAX (FIFTH AMEND-
MENT) RULES WEALTH-TAX (AMEND.
MENT) RULES, AND NOTIFICATION
UNDER CENTRAL EXCISES AND SALT
ACT,

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE. (SHRI VIDYA
CHARAN SHUKLA) : I beg to Jay on the
Table—

(1) A copy of the Gold Cuatrol (Forms,
Fees and miscellancous Matters) Amen-~
dment Rules, 1970 (Hindi and
English yersions) published in Noti.
fication No. 5.0. 19 in Gazette of
Indis dated the 2nd January, 1971,
vnder sub-section (3) of section 114

of the Gold (Control) Act, 1968,
{Placed in ary See No. LT.
17/1.)

(2) A copy of Income~tax (Fifth Amend-
ment) Rules, 1970 (Hindi und English
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versions) published in Notifieation
No. 5.0. 4001 in Garette of India
dated the 16th December, 1970, undet
section 296 of the Income-tax Act,
1961 together with an explanatory
Memorandum, [ Placed in Library See
No. LT-18{71.]

(3} A copy of the wenlth-tax (Amendment)
Rules, 1971 (Hindi and Bnglish versions)
published in Notitication No. 5,0. 999
in Garette of India dated the Ist
March, 1971, under sub-section (4) of
section 46 of the Wealth Tax Act
1957, {Placed in Librarv See No,
LT-19/71.)

(4) A copy each of the following Nou-
tication {Hindi and English versions)
under section 38 of the Central Excises
and Salt Act, 1944 :—

(1) The <emral Fxcise (Four-
teenth Amendment) Rules, 1970
rublished in  Naotification No.
G.S.R. 2065 in Gazette of India

dated the 26th December, 1970,

The Central Fresse {Fust Amend.
mant) Rules, 1971 published in
Noufication No, G.S.R. 63 in
Garette of India da'ed the 9th
January, 1971, [Placed in Libra-
ry See No. LT-20[71.}

(ir)

(5) A copy each of the following Noti-
fications (Hindi and English versions)
under section 159 of the Cusioms Act,
1962 and section 38 of the Central
Excises and Salt Act, 1944 ;~—

(i) The Customs and Central Excise
Duties Export Drawback {General)
Eighty-second Amendment Rules,
1970, published in Notification
No, G, 8, R, 1984 in Gazetls of
lndia dated the 5th December,
1970.

The Customs and Central Bxolse

(i
; Duties Export Drawback (General)



